IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
< AT HYDERABAD

H.as. 1571/94,1572/94,
) B T n+. nof DECiSiDﬂ _: 30.12.940

I. Sekhar Reddy . «e Applicant in
. DA. 1571/94.
B. Komaraiah «.+ Applicant in
0.A.1572/94.
V.Chinnaiah «+ Applicant in
0.A.1574/94,
Mohd. Shakeeluddin «s Applicant in

0.A1575/94.

Vs
——L‘__L\

1 . Tmﬁmw

Adilabad Division,
Adilabad-504 00O1.

2. The Chief Postmaster General,
A.,P.Circle, C/o Dak Sadan,
Apbids, Hyderabad.

3. The Director Genersl,
Dept., cf Posts, Dak Bhaven,
Parliament Street,
New Delhi-1. ' .+ Respondents in -
all the OAs.

Counsel for the Applicants : Mr. Krishna Devan
(all the 0BAs)

Counsezl for ths Respondents : Mr. K.Bhaskara Rao, Addl.CGS5SC.
; (all the 0As)

CORAM:

THE HON'BLE SHRI JUSTICE V. NEELADRI RAD : VICE CHAIRMAN

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN, )
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OA 1571/94
OAs 1572/94, 1574/9§nE§d

X575/94. TN
iééagﬁi

JUDGMENT Dt:30.12.94

(AS PER HON'BL® SHRI R.RANGARAJAN, MEMBER (ADMN. )

Heard shri Krishna Devan, learned connsel
for the applicants and 3hri K.Bhaskar Rao, learned
standfng counsel for the respondents.

22/
2. In these OAs dated/23.12.1994 filed under
Section 19 of the Administrative Tribunals Act, 1985,
the applicants herein had joined as Reserved
Trained Pool/Short Duty Postal Assistants in
the year 1981, Later on, all the applicants
were ansorped during the years 1990/1991. Since
then all the applicants are working as Postal
Assistants at Head Post Qffice, Adilabad. They
nray Ior a decla;ation that they are entitled for
grant of Productivity Linked Bonuslat the rates
applicable to‘the regular Postal Assistants for
the period thev worked as XTP/SDPA; and for a
further direction to pay arreafs of bonus to which

the applicants' are eligible.

3. The applicants herein were avsorbed after
they had worked as RTP/SDPAs in the respondents
organisatian.. It is stated that they were selected
after tough competitition and performed their

duties guantitatively and cualitatively the work
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as that of regular Takx Postal Assistants whenever
they were eﬁgaged intermitﬁently against the
vacarcies of regular postal Assistants. BY denying
tigem the benefit of productivity linked bonus for
the period they had served as RTP/SDPAs, allowed

by the D.G.; Department of Posts by letter dated
5.10.1988, they had been subjected to hostile
discrimination in violation of Art.14 and 16 of the
renstitution. Hence, this OA has been filed with

the above prayer.

4. | Shri Xrishna Devan, learned counsel for the
applicanﬁs fhas drawn our attention to the judament
of the Ernakulam Bench in OA 171/89 dt.18.6.1990.
The applicants theréin were also similarly situated
as the applicants herein. The 0A 171/89 on the file
of Ernakulam Bench was decided based on the deci=-
sion in OA 612/89 on tihe file of the same Bench.
e ratio in that judoment was that no distinction
can be made bstween an RTP woIlker and a Casual
Labourer in granting Productivity Linked Bonus.

Tt was furthner held in that QA that RTP candidates
like Casual Labourers afe entitled to Productivity
Linked Bonus if they have put in 240 daﬁs of
service each year ending 31st March for three

years or more. It was.further held in that QA that

amount of Productivity Linked Bonus would be hased

contd....
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To
1. The

S -

Superintendent of Post Offices,

Adil abad Division, Adilabad-~1l.
2., Théd Chief Postmaster General,

AP,

Circle,

0/0 Dak Sadan, Abids, Hyderabad.
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" Dak Bhavan, Parli;ﬁént Street,

s New
4, One
5. One
6. One
7+ One
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Delhi=-1.: [

copy to Mr . Krishna Devan, Advocate,
copy to Mr K.Bhaskar Rao, Addl.CGSC.
copy to Library, CAT.Hyd.

spare copy.

CAT.Hyd.
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on their average monthly emoluments determined by

‘dividing the total emoluments for each accounting

year of eligibility by 12 and subject to other

conditions prescribed from time to time.

"+ — -im~ alennassed bv this
Tribunal in O4 611/94 dt.31.5.1994, and 869/94 T

dt.27.7.94 wherein the applicants were similarly
placed to that of applicants in 0A 171/89. As the
applicants herein are in the seme situation as
applicants in 0A 171/89 decided by the Ernakulam
Bench and in CA 611/94, and 869/94 of this Banch,
we see.no reaéon in not extending the same benefit

to the applicénts in these QOAs also.

6. In the result, these QAs are allowed with a
direction to the re=spondents to grant the applicants
the same benefit as granted by Zrnakulam Bench and
this Bench of the Tribunal in the aforestated

cases as quoted in para 5 above, The above direction

~. Should be completed within a period of three months

from the date of communication of this order.

7 The QA is ordered accordingly at the admission

stage itself. No costs./
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(R.RANGARA.TAN) ' (V.NEE LADRJ}AO')\
MEMEER (ADMN, ) VICE CHATIRMAN

DATED: 30th December, 1994, 4 .
Open court dictation, J}V4@%§ 1
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 T.A.NO. o (W.p. )

Admifted and interim directions
issugd. - ‘

A;lo ed.

Disposed of with directions.
e S R . R
Tdsmigssed.

bismilssed as withdrawn
Orceyed/Re jected

No order as to costs.
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